
central ACniNISTRAlI \/E TRIBUNAL PRINCIPAL BENCH
to neu 00.hi.

■9

/A

0-, A,No. 1 389/96

Nau Delhi: this the ^ ' day o f Danuary, 1997»

HON'BLE PI R,S. R.AOIGE PlEnBER(A)o

HON'BLE OR. A»VEOA\/ALLI, P1EPIBER(3).

\/ishv Karma
S/o Shri Bal Govind,
r/o A-26, N eu Press Oslonyp
Faridabado Applicant
(By Advocate: Shri 0«S. Garg)o

Verat^

1, Tha Head
Publication Division,

Central uater Oonrimission,
yast Block Noe2,
ylng No. 5,
R..K.Puram,
Neu Delhi » 1 i|0066.

2. The Chairman,
Central y^ter Oammission,
G o ut, of India,
Saua Bha\/an,
R,K.Pura7i- I,
Neu Delhi -110066,

Si. Shri DBvender,
S/o Shri Plani Ram,
PI ajte Plakar,
PubXication Division,
Central yater Oommission,
yast Block No,2,
L&ng No. 5,
R, K.Puram,
Neu Delhi - 110066, Respondsnts.

( By Advocate: shri O.R.Gupta for Private Respond^to-
Shri V,SoR.Krishna for official ffespondent

jmoGnewT

BY HON 'BLE PI R. S. R. ADI GE.PI EPIB ER( A) ̂

Applicant' has impugned the appointment of

Respondent No, 3to the post of Plate Plaker in C'JC

and prayed for appointmeit to that post with effect

from the date ffespondent No.3 uas appointed uith

all consequential benefitSo

2. Adnittedly both the applicant and f^spondent

No. 3 belong to S* C. Oommunity. Applicant along uith

Raspond^t No. 3 uers called along uith other eligible

candidates for interview/ trade test for the said post



o
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rasarvBd Por S® Co cats gory on 22o4o9Sj and the 3sl action

Oomraittes sat up for tha putposa racommanded

Raspond^t No®3 for tha said post on the oasis of

his qualifi cations p axparienca an d perfo un anca in

Trade Test and interuiau,,

Zt, . The ^plicant has only an enforceable legal

right to be considered for salactionp and in this case

he uas cdnsidarado Ha has no enforceable right to be

salectedo

4» No good grounds have bean advanced to

C; warrant any interference in themattero Oounsel for

Re qD on dent No»3 has pressed for costs asserting

that this OA is entirely frivolous and vexatious and

is an aflsuse of the process of the law# Houeverj having

^  c regard to the economic circumstances of the applicantp

ue do not impose any costs on the applicants

Sa Tha OA is dismissed* No costs.

-  ( DR.A.\/EDA\MLLi ) ( S.h.AMGE')
nEriBER(3)« nEfl8ER(A)p^
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